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Buk, 88 time is passing, | am hoping that
the CMDA will catch up, Caleutta is one
case where the Centre is now giving: subs-
tagsial fimancial help and we are keen that
Calcutta should use it, and come up to the
expectation,

SHRI INDRAJIT GUPTA : The
CMDA, to which the hon. Minister referred
just now, is not only of recent origin but
is a sort of an omnibus body which is
supposed to look after 50 many aspects of
uwrban development. May 1 know fiom
him whether any specialised agency for
the conmstruction of housing projects in
West Bengal and particularly 1n the urban
area has been set up so far and whether 1t
is not a fact that there is no State Housing
Board yet finalised and that these funds,
whether they be from they be from the
LIC or from the Central Government, are
not being effectively spent because no
spacinlised agency hes been set up ? What
does the Government propose t0 do about
it?

SHRI 1. K. GUJRAL ; 1 am in agree~
mest with my hon. friend. 1 am trying
1a.impress upon the West Bengal admnstia-
tiop that they must set up a housing board.
Unfostunately, 1 have not succeeded so
far, But 1 might say that West Bengal 1s
not the oply instance. There are a few
more States also which have not yet set up
housing boards and the result 1s that hous-
ing activity in those States is suffering
rather badly,

SHRI INDRAJIT GUPTA : West
Bangal is under the President’s Rule now.
What is the difficulty in setting up a hous-
ing board ?

SHRI 1, K. GUJRAL : Although it
is under the Prosident's Rule, it has its
own sdmiaistration. 1 have been impress-
ing uposn the administration, the Governor
sud the Secretaries concerned, that housing
board should be quickly set up,

BHRI B, KX, DASCHOWDHURY : In
view of the hon, Minister's concern to
gt housing boagd set up, in West Bepgal
tor hcqlu?;ojqc;s. i wpald Lika $0 reming
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the hon. Minister that housing piojects
are glso tQ be sxecuted, other then Crlvutta
in mofussil districts of West Bengal, May
I know whether the Government has got a
scheme to look after the housing projests
in mofussil districts also ?

SHRI 1. K. GUIJRAL : The allocation
of housing, as 1 mentioned earlier, isfor
West Bengal. 1 am sorry, the bousing
activity 1s Jean in other parts of the State
primanily because there is no housing pro.
ject. That is why 1 have been impressing
that a housing board is imperative.

Ordinance Lowering Land Ceiling
in Bibar for President’s Assent

+
*170, SHRI BHOGENDRA JHA :
SHR1 RAM BHAGAT
PASWAN :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whethe: the Bihar Government has
promulgated two Oridances in July, 1971,
lowering ceilings On land and introducing
ceiling on urban property respectively ;

(b) 1f so, whether President’s assent to
the above Ordinances bas beed refused ;
and

(c) if %o, \be reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
gsmu ANNASAHEB P, SHINDE):
a) to (c). The draft Ordinance on
Bihar on Land Celling was discussed with
the Chief Minister and Revenue Minister
of Bihar on Tth September, 1971. The
Government of India is in broad agree~
ment with the legislative proposals made
by the Government of Bihar, A few
snggestions made by the Goversmen”™ of
India are now under the considerstio® of
the State Governmgnt, The Govern™®nt
of India is kesn 10 bave the new cel
law, snagied a3 early as pomsible,.
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As rogards coiling on urban property
{s concered the matter 1s under the active
consideration of the Govt, of Indis, Every
sffort 18 being made to arrtve at an early
decision
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SHRI ANNASAHEB P SHINDE . Sir,
before T reply to this Question, I have to
make a small sppeal to you that your
secretartat should really direct questions to
me which are concerned with my Ministry.
1 know Government 1s one.  But “urban
ceiling™ s dealt with by one Ministry and
“land ceiling™ 1s dealt with by another
Mainistry.

*

MR SPEAKER The protedure Is that
we send 1t 1n advance to the Ministry and
if any Ministry brings to the notice of
our office that 1t concerns the other Mini-
stry, we shift it to the other Ministry.
But, unfortunatelv, this has happened.
I will look 1nto this matter.

SHR1 ANNASAHEBP SHIFDE 1
would like to be very clear and categori.
cal

As far as the Government of India s
concerned, we would not like to be pre-
ssurised on land ceilings by any group of
interested sections of the socrety.

AN HON MEMBER Eaen in Maha-

rashtrg ?

SHR1 ANNASAHEB P SHINDE :
Yes, even th Maharashtrs

In the case of Bihar, the proposal
which was forwaided to us, firss of a4}, at
the atl India level, we bave taken the po-
sition that family should be the uddt for
ctiling But the Bihar proposel wanralited
4p the indrvidual # a unnt  Naturally,
wo bave, therefore, suggested 16 "t ‘Biliyr,
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Government that it Would bs worthwhile
examining as t0 why they should not accept
family a3 the unit for celling whett we have
taken oo all Indla  position that famuly
should be the unit and that should be
meorporated in the ordinance,

1 wonder when the hon. Member himself
was & party perhaps, when these broad
proposal wore worked out, be should have
insisted on that.

Then, the second thing was that in
Bast India including Bibar the major Ques-
tion was of extending protection to the
share-croppers who are the tillers of the
s0il, This ordinance did not provide
adeQuate protection to the share-croppers.
Therefore, we have suggesied to the Bihar
Government that it would be desirable and
1 hope the hon Membar himself wil) appre-
ciats this point. Therefore, because of
this, we have been taking up these points
with the State Government. We have made
spgpestions. It 18 now for the Bihar
Government to expedite

As 1 have stated 1n the main part of
my reply, We are very keen to give assent
to the ordinance as proposed by the Bihar
Government with the suggestion made by

us,

SHRI INDRAJIT GUPTA  The other
ons ? What about urban property ?

MR. SPEAKER : That, he said, 15 not
his subject.
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SHR1 ANNASAHLEB P. SHINDE : |
will totally repudiate the contention of
the hon Member, In fact, there wasa
separate Question earlier regarding Tata's
Zamindari, but as Shri Ramavatar Shastr
was not rresent, that Question did not
come uwp. ., (Inteiruptions)

MR, SPEAKER : Order please 1 sm
soing 10 decinre the Question Hours gver,
{Interrupriony)
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SHRI S. M. BANERJEE
for your guidance,

: T am asking

MR. SPEAKER : Let him reply.

SHRI ANNASAHEB P. SHINDE : 1
was submitting that as far as the Tata’s
Zamindari abolition proposal from Bihar
Government was concerned, that has heen
sant back because of constitutional ani
legal aspects which were involved And
I said and T again repeat. _, (Jnicirup-
tions)

st WIGE BT 9ZA7 g ¥ gaeT
afts 7 fear & 1 3z griwd &1 Adw
F71g & 1. (saFam)

SHRT ANNASAHEB P. SHINDE : It
is no time to have a debate on this, but
briefly 1 would like to say this. For
example, ever the proposal forwarded by
Bihar Government did not exclude taking
away land of public sectors and there are
many other legal and other aspects

S{r W &Y 9747 ZrEFIE H arfoa
sfzar s g9 AT H @z s agy
TR FE F ogAME g o &,
7 (wER)

SHR1 ANNASAHREB P. SHINDE : }
would say that so far as the Government
of India is concerned they will not be
pressurised by any section or any indivi-
dual,

WyUNUER @ o oag 4z9 @avans
AT &1 AT F FAT 9T RIT FW AR
§ 1 W gz ZrEaE A aYAT F1 8

WsqW WETT gy 39T W @
g

Now we pass on to Call Attention, You
are making Question Hour almost a regular
debating-hour or cross-examination hour,
which is pot at all the intention of the
Question Hour. The Question
over,

Hour is
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WRITTEN ANSWERS TO QUESTIONS

Passenger service by sea from
Jamnagar and other porte«
to Bombay

* 151, SHRI D. P. JIADEJA - will
the Minister of SHIPPING AND TRANS-
PORT bz pleased to state :

(a)} whether Government of Tndia are
considering to start passenger service from
Jaumnagar and othor poris to Bombay by
sea; and

(b) if so,
of ?

the main features there-

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT { SHRI RAJ BAHADUR )
{aj No, Sir.

(b) Does not arise.
Formation of Act Commission

* 152. SHRI SUBODH HANSDA
Will the Minister of WORKS AND HOU.
SING be pleased to state :

{a) whether Government have decided
to form an Art Commission as recommen.
ded in the National Building Code; and

(b) sf so, when this will be formed ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUIRAL) : (a) and (b). The
recommendation is under consideration,

Evaluation veport on the working of
Super Bazars

*15s, SHRI BISHWANATH
JHUNJHUNWALA : Will the Minister of
AGRICULTURE be pleased to state :

{(a) whether recently the Government
had instituied an enquiry about the effecti-
veness of the Super Bazar as in iustrument
of stabiising prices of consumer goods and
promote consumer resistance; and





